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MR. DEPUTY CHAIRMAN : MNothing will go on record...(nterruptions). 39 ER SIEN
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= FOEwgly ; ag SR L @EEE).. AT 331 There s no provision for this. Please, sit
cown. GATqu BQ ST 2TIaT w1 Now, Shri Bharatkumar Baut.

Unrest among the staff of Air India and Indian Airlines

SHRI BHARATKUMAR RAUT (Maharashtra): Mr. Deputy Chairman, Sir, | wish to bring to the
notice of the House some grievances which are being faced by the employess of Alr India and Indian
Alirlines. | am associated with this as Bharativa Kamgar Sena Unian. Sir, on the last 22nd, yet another
ciroular came from the Executive Director (Finance)) of Air India stating that the CMD had directed
that the PL1 norms far the company were to be reviewed and parameters needed to be revised,
hence deferring the PLI of Air India employees for the month of July, 2009 up to 20th August. Sir, just
last week, the Civil Aviation Minister mentioned on the floor of this House that there would not be any
retrenchment, no lay-off, and he also promised that the ealary, that had already been deferred,
would be paid. Within three days, another circular comes stating that PLI will be deferred further.
What is PLI? It s Productivity Linked Incentive given to the employees. Technically, hon. Civil
Aviation Minister was right. Wages and =alaries have been paid. But, the PLI has been deferred.
Now, what s the impartance of the PLI? Let me tell you that the PLI of ground staff is almost &0 per
cent of thelr gross emoluments, and &5 per cent of the gross emoluments in case of flying staff. Ifa
person, who is 8 ground staff, earns Re. 1000, then, Bs.500 come from PLIL it means, you have
deferred 50 per cent of their salary; and &5 per cent in case of cabin crew. Have we become so
pauper that we cannot even pay the salaries of the employess? If PLI constitutes this much portion,
of the total emoluments, that actually means their referred salaries and wages. So, emplaoyess have
every right to earn their PLI on the stipulated time and date. For India Aifines, the flying allowance is
actually meal alowance. If a member of flying staff goes to Londan, or ather stations, how will he eat
and from where? Sir, this is an important thing. ...(Time bell rings)... Sir, | want you to use your good
offices and pressurise the Ministry to see that the salaries are paid on time and not deferred.

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, | associate myself with the views of hon.
Memiber on this important issue.

* Not recorded.
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